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The following Bill was introduced in the Andhra Pradesh
LeglslatlveAssembly on 22" November, 2021.

L. A. Bill No. 10 of 2021

A BILL TO AMEND THE ANDHRA PRADESH SELF HELP GROUPS (SHG)
WOMEN COCONTRIBUTORY PENSION ACT, 2009 |

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy
Second Year of the Republic of India, as follows:-

1. (1) ThisActmaybe called the Andhra Pradesh Self Help Groups (SHG) Women coi‘;::;:fnxf ,
Co-contributory Pension (Amendment) Act, 2021.

(2) Itshall be deemed to have come into force with effect on and from the 20"
October, 2021.

2. Inthe Andhra Pradesh Self Help Groups (SHG) Women Co- contrlbutory Pension

Amendment of
Act, 2009 (hereinafter referred to as the Principal Act), in section 2, clauses =~ section2.
(a) and (k) shall be omitted. _ ActNo. 2 0£2009.

3. In the Principal Act, in section 4, for sub-section (4) the following shall be Amendmtc.nt of

substltuted namely,-

“(4) The Government, through its Nodal Implementation Agency, shall ensure

~ that the subscriber is paid pension on retirement.”
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In th‘e Principal Act, in secﬁon 7,in Sub-section (2),-
(1) for clause (b), the following shall be substituted, namely,-

-“(b) laying éown norms for collection and accounting of contributions;”.
(ii) = for clause (é), the following shall be substituted, namely,-

“(©) s¥andardizing dissemination of information about the scheme;”,

(iii) clauses (d) and (e) shall be omitted:

(iv) in clause (f), after the words “information from subscribers,” the
following words shall be omitted, namely,-

“transmitting information and fund to pension fund manager”.

In section 10 of the Princiiaal Act, after the words and expression “nodal
implementing agency,”, the words and expressxon “pension fund managers,”
shall be omitted.

(1) the Andhra Pradesh Self Help Groups (SHG) Women Co- contnbutory
Pension (Amendment) Ordlnance 2021 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
said Ordinance shali be deemed to have been done or taken under this Act.



22 NOVEMBER, 2021] ANDHRA PRADESH GAZETTE EXTRAORDINARY : 3

STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Self Help Group (SHG) Women Co- Contributory Pension Act, 2009
(Act No.2 0f 2009) was passed to provide framework for the Co-Cohtributory Pension Scheme
~ to promote old age income security among women members of Self Help Groups in urban and
rural areas. The scheme is called as Dr. YSR Abhaya Hastham Scheme and is applicable to
SHG women in the age group between 18-59 years. LIC is the fund manager for the scheme with
the respbnsibility of collecting member contribution and annuity payment on monthly basis. The
annuity contribution from the returns is around 20-30 Rupees per month only and Gevernment is
matching the balance amount to pay the Rs. 500 per month as pension. In addition there are
issues arising on account of settling the amount due to more than 6 lakh members who have

withdrawn from the scheme due to lack of a robust MIS.

The Society for Elimination of Rural Poverty (SERP) is the nodal implementation agency
for distribution of social security pensions and in the month of August 2021, number of pensioners
stood at nearly 60.50 Lakhs approximately which includes 1.18 Lakhs members approximately
who were under Dr YSR Abhaya Hastham Scheme. As SERP is able to handle such a large
number of pensioners every month, there is no requirement of suppert from the present pension
fund manager, with reference to impleméntation of Dr YSR Abhaya Hastham Scheme.

After careful consideration of the matter, it is felt that the pension management under YSR
- Abhaya Hastam can be done entirely by SERP under the guidelines issued by the Government
from time to time and address the issues of members in a way with the objective of pension
_ management by Nodal Implementation Agency (SERP) without the requirement of pension fund -
manager. The LIC of India;'who were appointed earlier as pension fund manager, was addressed
by SERP for a mutually agreed upon closure of MOU between LIC of India and SERP. The LIC
of India has agreed to thelproposal in principlé as suggested and sought a notification of the
amendments to tékc forward the process of closure of the MOU between SERP and LIC. The
funds with pension fund manager would be transferred to government on closure of MOU between
SERP and LIC. A formal agreement of discontinuance of the pension fund manager for the future
would be entered into between SERP and LIC of India after the amendments to Act No. 2 of
2009 and notification of the amendments. ‘

T.hevGo‘Vbernment have decided to amend the Andhra Pradesh Self Help Group (SHG) Women
Co-contributory Pension Act, 2009 for continuance of Abhaya Hastam Scheme by the Government
through Nodal Implementation Agency SERP under the guidelines issued by Government from

time to time,
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As the legislature of the State has not then in session having been prorogued
and, it has been decided to give effect to the above decision immediately, the
Andhra Pradesh Self Help Groups (SHG) Women Co-contributory Pension
(Amendment) Ordinance, 2021 (Andhra Pradesh Ordinance No. 18 of 2021)
was promulgated by His Excellency the Governor on the 19t October, 2021
which has been published in the Andhra Pradesh Gazette on 20t October, 2021.

The Bill seeks to replace the said Ordinance and to give effect to the above
decision. :

Dr. PEDDIREDDI RAMACHANDRA REDDY,
Minister (PR&RD, Mines and Geology).
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

0000

The Andhra Pradesh-Self Help Groups (SHG) Women Co-contributoiy Pension
(Amendment) Bill, 2021, after it is passed by the Legislature of the State, may be
submitted to the Governor for his assent under article 200 of the Constitution of
India.

Dr. PEDDIREDDI RAMACHANDRA REDDY,
Minister (PR&RD, Mines and Geology).

P.BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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